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Central Adminiatratiye Tribunal, Principal Bench

Original ApDl ication No.2518 of 1999

oNew Delhi , this the Slat day of May,200

Hon'ble Mr. S. R. Adige, Vice Chairman(A)
Hon'ble Mr.Kuldip Singh,Member (J)

Shri V.P. Singh
R/o B-191 MIG Flat, Chi trakoot Enclave,
Lun i Mor

Cihancara, DeIh i .

(By Advocate - Shri U.S. Biaht

Versus

.App I icant

1 Union of India through
ComptroI ler and Audi tor General ,
Bahadurshah Zaffar Marg.
New Del hi-2.

D i ec t or Gtrf 1 ?'a I of .-sud i t
Hg fence Serv i ces,

L-! I Block Srassey Avenue,

New DeIh i-1 .

Deputy D i rector

Defence Services,
T —c;r! T ; i d.-,.-,.-i«  O o i J y I » w j \ O a -s-: ;

DeIh i Can 11 . 10

Seore tary,
M j Ti i s t f * y is- 1 p i n a r j o e ,

(Depar tmen t of Expend i t ure)
North Block, New De!hl-1.

5 . oeo r e t a ?■ y ,
Department of Personne
.North Block,
New DeIh i-1 .

/ q.y A .-K a > .:i _ 01-, i ki w P. t ^Vt-'/ L'c? } !vi . I c* y

t  Training,

- Respondent:

0 R D E R(ORAL)

By Hon'ble Mr . S . R . .Ad i ae . Vice Cha i rman (.A )

1 - AppI ioant seeks the re I ief contained in

8 of the O.A.

para

2. Our- attent ion has been invited by Shri M.K.

Gupta to respondents' letter dated January 2000

(Annexure R-3), by which the appl icant's grievances

have bee r: substantial ! >



s

3  ippi ioant has, however, made a

represeritat i on on 15.1.2000 (Annexure R-1 ) to his

rejoinder contending that there are certain minor

discrepancies in the calcuiat ion of his pension.

4. The O.A. is disposed of wi th a direction to

respondents to examine the contents of the aforesaid

representation and favour the appl icant with a

detai led order on tl'ie subject wi thin 3 months from the

date of receipt of a copy of this order.
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O.A

d i rect i ons. No

stands disposed of wi th the abo'

i. =

(Kuldip Si'ngh)
Member(J)

( S . R . Ad i ^e)
Vice Chairman(A)


